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 Constitution  (Amendment)  Bill

 (Amendment  of  Article  327,  etc.)
 )

 [Translation]  *  hI  न  ८३  oh

 SHRI  BHOGENDRA  JHA  (Ma-
 dhubani):  I  beg  to  mové-for  leave
 to  introduce  a  Bill  further  to  amend
 the  Constitution  of  India.

 [English]

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Constitution  of  India.”

 The  motion  was  adopted.

 [Translation]

 SHRI  BHOGENDRA  JHA:  ।  in-
 troduce  the  Bill.
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 Electropathy  System
 of  Medicine
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 [Transtation]

 SHRI  JAGANNATH ।
 (Sidhi): द  beg  to  move:

 ‘That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the
 recognition  of  electropathy  sys-
 tem  of  medicine  and  for  matters
 connected  therewith  or  inciden-
 tal  thereto.”

 न  किम  -

 SINGH

 [English]

 MR.  DEPUTY  SPEAKER:  The

 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the

 recognition  of  electropathy  sys-
 tem  of  medicine  and  for  matters
 connected  therewith  or  inciden-
 tal  thereto.”
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 The  motion  was  adopted.

 [Translation]

 SHRI  JAGANNATH  SINGH:
 I  introduce  the  Bill,
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 Child  Welfare  i Bar

 SHRI  RAMASHRAY  PRASAD
 SINGH  (Jehanabad):  eg  to  mi
 for  Teave  to  introduce  a  Bill  to  pro-
 vide  for  free  education  to  children
 and  for  matters  connected  therewith.

 [English]

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 404.

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  free
 education  to  children  and  for
 matters  connected  therewith.”

 The  motion  was  adopted.

 [Tra:slation]

 SHRI  RAMASHRAY  PRASAD
 SINGH:  ।  introduce  the  Bill.
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 Employment  Exchanges  (Computsory
 Notification  of  Vacancies)  Amend-

 ment  Bill*

 nye

 of  sections  2  and  3)

 (T  ना
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 TV ranstation:

 SHRI  SUDAM  _DATTATRYA
 DESHMUK  ravatl):  I  beg  to
 move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Employment
 Exchanges  (Compulsory  Notification
 of  Vacancies)  Act,  1959.

 [English]

 MR.  DEPUTY  SPEAKER:  The
 question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Employment  Exchanges  (Com-
 pulsory  Notification  of  Vacan-
 cies)  Act,  1959.

 ह  यति  ि  ि  देवि  ि  यि  वि  वि  ।
 *Pyblished  in  Gazette  of  India,  Extraordinary,  Part  II,  Section  2,  dated  24-8-1990,


